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Judgement

Barin Ghosh, C.J.—Petitioner-Mohan Lal Tamta filed the present writ petition
being aggrieved of grant of promotion to Shri Kishan Nath as Additional
Secretary. It was contended that Shri Mohan Lal Tamta is senior most Joint
Secretary and, inasmuch as, the policy for promotion is seniority subject to
declaration of unfit, Shri Kishan Nath could not be promoted without considering
the case of promotion of Mohan Lal Tamta.

2. The name of Shri Vipul Sharma, Advocate is appearing in the cause list as the
counsel for Mohan Lal Tamta. Shri Sharma has submitted that he has not yet
received the power from Mohan Lal Tamta. Shri Sharma submitted that despite
making all out effort for last few weeks, he has not been able to obtain any
instructions from Mohan Lal Tamta.

3. While considering another writ petition being Writ Petition (S/B) No. 23 of
2005, we have come to learn that Mohan Lal Tamta was promoted to the post of
Additional Secretary pursuant to the decision of the Departmental Promotion
ommittee taken on 2nd February, 2005. We have further come to know that Shri
Mohan Lal Tamta has since retired and, accordingly, the post of Additional
Secretary held by him before his retirement has been supplied by another Joint
Secretary. In such view of the matter, it appears to us that Shri Mohan Lal Tamta
may not be any longer interested in pursuing the present writ petition.
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4. We, accordingly, dismiss the writ petition for non-prosecution.
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